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IN #HE CENTRAL ADMINISTRATIVE TRIBUNAL

Applicant (s) Poonamchand J.

IDRE

JABALPUR BENCH

ORDER SHEET

“RIGINAL APPLICATION No..... 5. 51 Do of 1997

gespondent ) Union of Indis & Anr

Advocate for Applicant (s) Shri S.L.Vishwakar ﬂ\gdvocate for Respondent (s)
Shri G.Rot‘btha

~ Notes of the Registry

- Order of the Tribunal

19.3%.37

Date of |

Presentation - 18.9,37

Date of

‘registration ~ 19-9.97

Subject - Adverse remark
in ACR

Date of - 1.10.97

posting

~ before Bench

For - Admission

~

10,97
None for the applicant,

This case is adjourned to for admission
in the next Sitting,

(M.V.Tamaskar)

S Vice Chairman

18,11,97

Shri S.L.Vishwakarma for the applicant,

This application is limited to the
promotional issue as regards the expunging of
adverse remarks. The applicant has already
approached the authorities, He may challenge the
same after the final decision is communicated
to him,

List it for orders in the next sitting.

S o
(Usha Ssen) . (M.V.Tamaskar)

Member(a) .t Vice Chairman
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